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WEDNESDAY, DECEMBER 11, 2024

AN

N

FORM A
PUBLIC ANNOUNCEMENT
(Reguiation 14 of the Insolvency and Bankrupicy Board of India

{Volumtary Ligiidstion Process Regulalions, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF RAKSHA UNIVERSAL PRIVATE LIMITED
1, [ RAME OF THE CORPORATE PERZON |Raksha Universal Private Limited
2. | DATE OF INCORPORATION OF 26.05.2017

__| CORPORATE PERSON __

3, | AUTBORITY UNDER WHICH
CORPORATE PERSON 15
INCORPORATEREGISTERED
CORPORATE IDENTITY NUMBER
5. | ADDRESS OF THE REGISTERED
DFFICE &MD PRINCIPAL OFFICE

Branch Office: ICIC| Bank Limited, 7C, Awas, Vikas, Ground Floor, DE”‘I-;\

\rﬁfcfc'f Ba"k Rood,. Haridwar- 249407

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET
[See proviso to Rule Big}]
Matice for sale of immovable assetis)

E-Auction Sale Notice for the sale of immovable assetls) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 reod with praviso to Rule 8 (6] of the Security Interest
[Enforcement) Rules, 2002,

This notice is hereby given to the public in general and in particulor to the Bomower(s) and Guarantor(s] that the
below described immovable propérty mortgaged! charged to the Secured Creditor, the physical possession of
which has been taken by the Authorised Officer of ICIC] Bank Limited will be sold on 'As s where 5", "As s what is'
and "Whatever there i5' as per the brief particulars given hereunder;

SYMBOLIC POSSESSION NOTICE

ﬂ Branch Office: ICICI Bonk Limited Plot Mo-23. Shal Tower, 3rd Floor,
ICICI Banlc i fohiok oo, Kool Bogh, New Delhi- 110005

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets ond
Enforcement of Security Interest Act, 2002 and in exercise of the powers.conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notices to the borroweri(s)
mentioned below, to repay the omount mentioned in the Notice within 60 days from the dote of receipt of the
soid Nofice,

Having failed to repay the amount, the Notice is issued to the borrower and the public in general that the
undersigned hos token symbolic possession of the property described below, by exercising powers
conferred on him/her under Section 13{4) of the soid Act read with Rule 8 of the soid rules on the below-
mentioned dates, The borrower in particulor ond the public in general are hereby coutioned not to deol

1

| Regisirar af Companies, Delni & Haryana, New Deihi.

LEsaOL201 TPTOS 182466
155, Upper Grourd Fiace, Okhla Industrial Estate
Phase-1, Ukhla Indisirial Estate, Solth Dalhl, how

__| [IF ANY) OF CORPORATE FERSON | Diedhi, Dethi-110020. india. 1 |[5r a Mome of ﬂ“lﬂ”ﬁ_':.'f the Amount ?Hf‘ﬁ-'“.“-""';_ Date E‘;fd Date E:t_ with the property. Any dealings with the property will be subject to charges of ICICI Bank Limited.
B | LIQUIDATION COMMENCEMENT 07 12 2024 M. 'El"ﬂWErtﬁ].' Secured asset(s) Du[i_..tund.ng:i Time Time o — v —
DATE OF CORPORATE PEREON C-Eu?:?-;rr?;:'rresr.-'&r with known Ern::*'mﬁt IF‘rn:rp&rl:..- E-Auction af. a Mame ?f;}rte ‘ 5 Descfrtsptmg {;f PF::-::-party.f pate of Eﬁ-'mfﬂ-ut r-ilaume Ef
: ek el L aimn if | hdorme nspection O orrower|s) Loan ate o mibolic Possession i d
T, | NAME, ADDRESS, EMAIL ADDRESS, |Gyaneshwar Sahal ] _ Loan Account No. ensumbrancss. it any Depadit| Account Number | 4 Motice (Fs) | il
RECITRANCH MINBERCETHE.  Faens tatiey. T Sequert Tttty |1 (E) i) ] € 1 P Gl 1. |Pankaj Kumar/ Plot Mo, 88 , Khasra Mo. 186 Minjumia, Situated at At Agra
0L AT 5 e s Y z = lita Sharmo’ shiv Dham Colony, Phose-1, Mouza Chouhotng, .
LIQUIDATOR Email - gyaneshwar. zahaifilgmail com 1, |MAr Haori Gopal Plot Mo 23, Khosra Mo, 370, Situated Hs. | BRs December | January La . 3 o
Mohila Mo ' 9053541408 [Elnrrnwe'll'].l:lﬁuddi At Ward No.59 Sitapur, Gmn_l'. 24.23.2111. | 2500, 23,2024 i7. 2075 TEAGRODOOGEASZ2 20/ iTE‘hSﬂ ard District Agra, Uttar Pradesh- 283105/ g ?EIRngﬂi
Registration Mo - IBBUTRA-002P-A00 3001 T- 1810545 Devi (Co Borrower)- |Jawalapur, {Inside Nagar Nigam) As On 000/ From From LBAGRODDDEE26048 |December D6, 2024 H
TRATEE o = E T - ' AR r e » | . T . TPIREST -
:3 I[-“'l'ﬁ'illhv!%q TE FOR SUBMISSION OF 0E.01.2025 LEHWRO0005551105(Pargana jawalapur, Tehsil And HEDE'EGCEA_ Rs. lE-DGT-EDUH ll'ﬂ-l%ﬂ'm The above-mentioned borrowers|s)/guarantors|s] isfore hereby issued a 30 day Motice to repay the amount,
r-.wr-:l' e ol Be Rakaha Dol I Privals Limiiod Tos com v o District Handwar, Uttaorakhond : gﬁﬁﬁ?ﬂ 02:00 PM 112:00 Noan else the mortgoged properties will be sold ofter 30 days from the dote of publishing this Motice, as perthe
ORCE: i IEWERY. HiVRe Ak M Ny U arant-Seriy. L fuoa. Comemencer. valmiany Aren: 1180 5q FL i provisions under Rules B and 9 of Security Interest (Enforcement) Rules 2002,

lquldation an Tth December, 2024,

The siskahalders of Raksha Unlversal Private Limited ara harsby called upon o submit & proaod
o thesr chaimg on or belore &th January, 2025 o the hquidalor at the address menton agains! Bem
na T

Phe tnandal credilors shall submil thalr prood of Caims by secinoned means anly, Al siherslakehoders
may suamil tha proof of claims in parson, by posl or by elactonic means

Submission of false of miskeading proafls of claim shall #iract pendfties

‘J.“.-a1e 07122024
o Fandabad

N

KIMIA BIOSCIENCES LIMITED
Regd. Off. : Vill. Bhondsi, Tehsil Sohna, Gurgaon-122102, Haryana
E-mail: compliance.kimia@gmail.com Web: www.kimiabiosciences.com
CIN: L24239HR1993PLC032120,
Tel: 011-47063600, 91 9654206544 | +91 9654746544 Fax:011-47063601/02

Date; December 11, 2024

Sincerely Authorized Signotory
\Place! Agra

The online auction will be conducted on the website (UBL Link- https:fdisposalhub.com) of our ouction agency
For ICIC] Bank Ltd.

M= MexXen Solutions Privote Limited. The Mortgogors! Moticees are given a last chance to pay the totol dues
with further interest by Jonuary 16, 2025 before 05:00 P.M elze the secured osset(s) will be sold as per schedule.
The prospective bidderis) must submit the Eornest Money Deposit (EMD] Demond Droft (DD} (Refer Calumn E) ot | at
ICICI Bank Limited, 7C, Awos, Vikos, Ground Floor, Delhi Rood, Haridwar - 249407 on or before jonuaory 16, 2025
before 05:00 P.M Thereafter. they hove to submit their offer through the website mentioned abowve on orbefore Jonuary
16, 2025 before 05:00 P.M along with the sconned imoge of the Bonk acknowledged DD towards proof of poyment of
EMD. In case the prospective bidder(s) is/ ore unable to submit his/ her! their offer through the website, then the signed
copy of tender documents may be submitted ot at ICICI Baonk Limited, 7C, Awas, Vikas, Ground Floor, Delhi Road,
Haridwar - 242407 on or hefore Jonuaory 16,2025 before 05:00 M. Eamest Money Deposit DDYPO should be from o
MNotionalised! Scheduled Bonk in fovour of ICICT Bonk Limited' poyable at Horidwor,

For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of
tenders, contact FOICI Bank Emplovee Phone Mo, 937 2730494/ 85B487 4809,

Please note that the Maorketing agencies 1. M's NexXen Solutions Private Limited, 2. Augeo Assets Manogemeant
Privote Limited, 3. Matex Met Pvt, Ltd. 4. Finvin Estate Deal Technologies Pt Ltd, 5. Gimarsoft Pvt Ltd, 6. Hecto
Prop Tech Pyt Ltd, 7. Arca Emart Pyt Lted, 8 Novel Asset Service Pyt Ltd, 9, Nobroker Technologies Solutions Pwt
Ltd, have alsa been engaged for facilitating the sale of this progerty.

The Autherised Officer reserves the right to reject any o all the bids without furnlshing any further reasons.

For detailed Terms and Conditions of the sale, please visit www.icicibank.comindpds

Date : December 11, 2024
'n,,_fﬂﬂce: Bijnor

=

CAN FIN HOMES LTD.

S NCR Pitampura Branch - DP-11, 15t Floor, Local Shopping Complex, Pitampura, Delhi-110 034 011-

41761717 Mobile: TE250TH50 Email; pitampura@eanfinhomes.com, CIN: LAST10KA108TPLCI0EGM

[Rule 8(1)] POSSESSION NOTICE (for immovable property)

The undersigned being the Authorised Oficer of Can Fin Homes Lid. under he Securifisation and Reconstruction of Financial Assets
and Enforeamant of Securily Interest Act 2002 and in exencise of the powers under the said Act and Securily Inlerest (Enforcament)
Rulez, 2002, izsued a demand notice on the below menfioned dales calling upon the following borrower/ 2l co-borrowers/guaraniors to
repay the amaounl mentioned in the nofice with furdher interest at contractual rates Al date of realization within 60 days from the date of
receipt of the said notica.

The borrowers having failed o repay the amoent. nobce s hereby given 1o ihe bomower and the pubic in general that the undersigned
has taken possession of the proparty described herein below, against each borrower, in axercse of powers conferred under Section
1314} of the said Act read with Ruls 8 of the Security Inferest Enforcement) Rules, 2002 on dates menfioned hereinaftar

The borrower's attention is invited to provisions of sub-section (B) of section 13 of the Acl, in respect of ime available, to
redeem the secured assets.

The borrowers I parteular and the publicin general is hereby cautioned not 1o deal with the property and any dealings with the proparty
will be-zubiject bo the charge of CFHL for the amouni menticned against each properly along with furiher inferest thereon fill the date of

Fyaneshwar Zal
I[EBI REGISTRATION NQ-: IBEIPA-FI2NP-NO0 30 2007- 1801 4448

/

Authorized Offfcer

NOTICE OF THE 31° ANNUAL GENERAL MEETING ICICI Bank Limited /

AND E-VOTING INFORMATION
Notice is hereby given that 31st Annual General Meeting (AGM) of the Members of Kimia
Biosciences Limited (“the Company”) will be held on Monday, December 30th, 2024 at 04:00 p.m.

Place: New Delhi

(IST) through Video Conferencing (“VC”) / Other Audio Visual Means (*OAVM”) in compliance OFFICE OF THE RECOVERY OFFICER'I realisaton,
with all the applicable provisions of the Companies Act, 2013 and The Ministry of Corporate - s Name of Description of the Date of Amount Dade of
Affairs General Circulars No. 14/2020 dated April 08, 2020, No. 17/2020 dated April 13, 2020, No. 4th FLOOR JDEE\E\.II\I-SI'AI;I-\E EU(I)I.‘I{IEIgYPI-.\I;!IEIII\?VII!m'AS#RIEIE!F NDE\ENLII).H.HI 110001 Mo, Bormmowers pmparﬂtuu mortgaged Demand Quistanding | Possession
20/2020 dated May 05, 2020, No. 02/2021 dated January 13, 2021, No. 21/2021 dated ’ ’ J - Notice
December 14,2021 No.02/2022 dated May 05, 2022 and No. 1012022 dated December 28,2022 | |.R.C. NO. 56/2022 SALE PROCLAMATION DATED: 04.12.2024] [, T4 St Jai She Wic Sh Puran | Al That Place And Parcel Of The Residential | o4 102024 | Rs. 2215896 | 10122024
(MCACiTuars). - ) | UNION BANK OF INDIA VS HULAS RAHUL GUPTA Singh (Borrower) Property Bearing Third Floor Of Fiat No 38 (Rupees Twenty
In compliance of the aforesaid MCA Circulars and The Securities and Exchange Board of India PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE 2, 8h, Abhishek Sio Sh. Puran |Mig, Plot Mo 7, Shalimar Garden, Village Two Lakhs Fifteen
circular May 12,2020, January 15, 2021, May 13,2022 and January 05, 2023, electronic copies To THE INCOME -I-Ax ACT 1961 READ WITH THE RECOVERY OF DEBTS DUE To BANK AND S||'|g|'| [cn.Bnrmwap"” F'asgnijal Ghaf'ﬁbad. Uitar F'ra[l.&ﬁ.h- ﬂﬂmUﬁand Hme
of the Annual Report for the financial year 2022-23 along with the notice of the AGM have been ’ FINANCIAL INSTITUTIONS ACT. 1993 3. Sh.Shashank SiaSh Puran | 201005 The Boundaries Of The Property Hundred and
sent to all the members whose email IDs are registered with their respective Depository ’ Singh [Co-Borrower-2) {Are As Per Valuationllegalsale Deed:- Sixteen only) and
Participant(s). These documents are also available on the Company's website 1. Union Bank of India, M-11, 1st Floor, Middle Circle Connaught Circus New Delhi-110001 4 E;h Puran Singh Sio | Narth: Piot Mo. 6 East : Rast Part of Plot Uitk
www.kimiabiosciences.com and on the website of the stock exchange www.bseindia.com and on Vs h. Kesar Singh (Guarantor) & outh: Plot No. 8 Wesk: Sanvice Lang .
the website of RTAwww.beetalfinancial.com. 1. Hulas Rahul Gupta S/O Bhushan Kumar Gupta, C 12 Friends Colony, East New Delhi-1100065. S Viay K TR YT IO The Residenial -
Members who have not registered their email IDs are requested to register the same with the Also at:- 460, Lakeshore Road, Beaconsfield Quebee HOW4H9 Canada, Non India State, Non India. % |2 a ?a:,f urngr ikl MUy I SRpeacnvel | De0mat R ARTAR00. | 10.129044
respective Depository Participant. Members (including those who have not registered their email Also at:- C 12 Friends Colony, (East) South New Delhi-1100065. SH.hn am Nayak Shutda gmﬁﬂ?rﬁﬁﬂﬂﬂf Zeg, E-,ﬂund Floor Eﬂ'.:h (Rupees Eighteen
addresses} as-on the ‘Cut-off Date (i.e. December 23, 2024), may cast their votes electronically 2. Smt. Priva Desh Guota. W/o Late Bhushan K Gubt (Borrower) e, vasundhara, Ghaziabad, Uitar Lakhs Seventy Four
: i ; ; ; ; - oMt FriyaDeshGupta, Yo Late Bhushan Rumar upta 2. Smt. Privanka Shukla Dia Pradesh-201012 The Boundaries Of The Thousand and
on the business as set forth in the Notice of the AGM before the meeting or during the meeting As leqal heir of Sh. Bhushan Kumar Guota C 12 Friends Colonv. East New Delhi-1100065 . o PITYoRRE - I : ; - _
through the electronic voting system. The detailed procedure for the same is provided in the Al g £-460. L k. hore Road. B P field Queb H9W4ﬁ9C da. Non India Stat ' Non Indi Sh. Rajeshwar Prakash Properly Are As Per Valuabonisale Deed- Eight Hundred only)
Notice of the AGM and will also be made available on the website of the Compan ShaL T LATes 10T Toal, SeaconeTe i Lienee aneca onindlasiate, fon ndia. (Co-Borrawer) WO ML Ried! ERAR: BRI i
o PaY1 | 3. MsIndosolarLtdISL, Ro C 12 Friends Colony, East New Delhi-1100065. Raad South: Plot No, 11223 West: Pial No. thereon,
Mem.bers are hereby in%ormé dthe following: Also at:- 3C 1 Ecotech Il Udyog Vihar Gautam Buddha Nagar, Uttar Pradesh-201306. 1187
1. Date and time of commencement of remote e-voting: Friday, December 27, 2024 (09:00 Whereas you have failed t? pay the sum of Rs. 10438674787 (Rupees Ten Forty Five Crore.IIEIghty Six Lgcs Seventy Four Date; 10.12,2024 Sdi- Authorised Officer
am)(ST) Thousand Seven Hundred Eighty Seven Only) as become due from you as per Recovery Certificate drawn in OA No. 35/2020 Place: Pitampura Can Fin Homes Ltd,
- o . passed by the Presiding Officer, Debts Recovery Tribunal-Ill, Delhi along with interest @10% p.a. simple from the date of filing of this
2. Dateand time of end of remote e-voting: Sunday, December 29, 2024 (5:00 p.m.) (IST). 0.A, 35/2020 as per certificate
3. Cut-offDate for determining the eligibiity of members to vote by remote e-voling or e -voling And whereas the undersigned has ordered the sale of property mentioned in the Schedule below in satisfaction of the said
system atthe AGM shall be December 23, 2024. certificate
g. me remote e-voting will be disabled peyond 5:_00 p.m., (IST_) on December29,2024f- _ Notice is hereby given that in absence of any order of postponement, the said property shall be sold on 02.02.2025 between ¢ P rcicI Ho Fi Corporote Office; ICICI Home Finonce Company Limited ICIC1 HFC Tower,
. e members may log on to the e-voting website www.evoting.nsdl.com to cast their vote in . : . " . L2 . . me FINance | ;. dheri - Kurla Road, Andheri (East), Mumbai - 400059, India
favour or against the resolution 3.00 PM to 4.00 PM (with auto extension clause in case of bid in last 5 minutes before closing, if required) by M/s. C-1 India Pvt. Ltd., i ORI Tat E b o Peridies b & i P iy
6 Them et the remote e-votina module illbe disabled by NSDLafterthe | | G Pertrochem Building, Building no. 301, Udyog Vihar Phase-2, Gurugram, Haryana-122015. Tel.: +91 7201981124/25/26 | | i ceee o o e R e ok Dt - 110087 o et
. fe me.rgderts magtl.’lo ef a etremo et.e'VO ng module witbe disabled by b L Landline: 0124-4302020/21/22/23 Contact person Sh. Vinod Chauhan, Mobile No. 9813887931 email: Support@bankeauctions.com. Broaich l;jfﬂ.:é_ Gth H'I:IEI;'. I._I-nit Mo6le, &,BC and 617 ,J.'.,_EI._I:-DI I._I.r||-.,rgr'5ﬂ| Trode Tower, Sectar-49, Gurgaoan,
aloresald date ancime for remote e-voting. , , Website Https://www.bankeauctions.com Haryano-122018 [See proviso to rule BI6]
7. The facilty for voting will also b,e madg_avallable during the AGM.' Members present in the In case of any query & inspection of the property, intending bidder may contact Mr. Ashwani Kumar Bharti, Chief Manager Motice for sale of immovable assets
AGM through video conferencing facility who have not cast their vote through remote e- Having M: 7506145062 at Stressed Assets Management (SAM) Branch, Unit No 603 B Konnectus Tower, Bhav Bhuti Marg, Opp. E-fuction Sale Motice for Sale of Immaovable Azzets under the Securitization and Reconstruction of Financial
VOting pl’iorto the AGM shall be ellglble to vote thr0Ughthe e-VOting SyStem atthe AGM. New Delhi Railway Station Ajmeri Gate Side. New Delhi-110001. E-mail- Ut;in0906069@uni0nbankOﬁndia bar,]k ’ |‘:'-E5-5.-FEE‘1IE ol EHFFGTTE."'I'!'IE."EEI EDF EE‘CUrit}' Intergst Ack, 2002 read with F'rﬂ"'-'iE-U tc Rule B (&) of the EE‘T.'I.-Iri'-:l" Interast
i -voti ; ’ ’ ) ' ) {Enforcement) Rules, x
8. The members who have C?SttheerOte by_remOtee ,VOtmg prior to the AGMmiay also attend The sale will be of the property of the defendant above named as mentioned in the schedule below and the liabilities and claims Motice Is hereby given to the public in general and in particular to the Borrower(s) and Guarontor|s] thot the
o tcr)]eAthr\]/l b”t;"”" notbe enltlttlgd to CaStt”;)e"t‘r:Ote agalbn. " or il not be allowed { attaching to the said property, so far as they have been ascertained, are those specified in the schedule against each lot. E*-"ﬂ*ﬂé =t"~'r=rih¢;: m;ﬁ::fﬂh“* 1;:::?15;“”?::1!‘-1;::!. Ilg;ﬁmﬂt*;:mqmi !J-*l:!l'-u 5<'r:uEg Enjlrliléur- ﬂlwé Pa a;:r-'-_:-imL of w-f_h::*jﬁ has
. Once the vote on a resolution is cas e member, the member will not be allowed to - : - L : : - , - i ; T AST
et subeuuen y No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire or s iE‘.EngEwE Eopiilsi it 5..1';:; i bri;ﬂfmlgﬂﬁi gﬁgfﬁgfeun q E"';,";' st bl il s sl i e i
g quenty. , , - - attempt to acquire any interest in the property sold. The sale shall be subject to the conditions prescribed in Second Schedule of the T T bt T T bt T e T Do o oo TS AT AEE]
10. A person whose name appear in the register of b‘?”ef'c'al owners maintained by the Income TaxAct, 1961 and the rules made there under and to the further following conditions. Mol Co Borrawers! Secured osset{s)| Outstonding|__Price | Timeof | Time of | Befo ar Stoge
detposnorles”as on tht? CUt'?ﬁ Da:?hsrrg&nly be entitied to avail the facility of remote e- The particulars specified in the annexed schedule have been stated to the best of the information of the undersigned, but the "E';'”;'f'ﬂ,f:f Pl L 'ﬁ;ﬂgﬁ,‘ IIE‘;EEE:IEI Auction (Avcton
voting as well as e-voting system attne ALM. undersigned shall not be answerable for any error, mis-statement or omission in this proclamation. Loan Account Mo, if any Deposit
11. Any non-individual shareholder, who acquires shares of the Company and becomes 1. The description of properties, Reserve Price and EMD are as under: (3] 1=0) oy [[a4] {E) i 1G] [H) i
member of the Company after dispatch of the notice and holding shares as on the Cut-Off - 1. |kusum Devi Bormowerd |Plat of Khasra Rs. Rs.10,28.|DecemberiDecember|December] Physical
Date December 23, 2024 may obtain the login ID and password by sending a request at S.No. Property particulars Reserve Price EMD INishant (Co-Borrower) [Mo. 479, Village | B.43.186/-| g19/- | 20. 2024 | 27, 2024 | 26. 2024 |Possession
X . | Movember 1 11:00 &b 02200 PM befors
www.beetalfinancial.com : : : Loan Account Mo, Kasampur Khedi Rs.1,02, | =
' ——y . 1. Property bearing no.14-A/10, 2nd Floor with terrace rights, WEA, Karol Bagh, Pussa Rs. Rs. (LHMRTOOM01492719 |Pargana Tehsil 29, 2024 205 103:00 P | 03:00 PM | 05:00 P
12. Incase of Individual Shareholders acquires shares of the Company and become member of Road New Delhi admeasuring 15-2/3 yards' x 115/6 yards Shamii, DHst, BG2/
the Company after dispatch of the notice and holding shares as on the Cut-Off Date ' 3,15,00,000/- | 31,50,000/- Shamli, Litkar
December 23, 2024 may follow steps mentioned in Annexure Il of the Notice of AGM under The e | Prodesh
: . . property shall not be sold below the reserve prices: : e TP et i [ et =g [ e
Instructions for Shareholders/Members to Vote through remote e-voting. 2. The amount by which the biddings are to be increased shall be Rs. 1,00,000/- (Rupees one lakh Only) . In the event of any dispute £ 3:""E bl “tj Eﬁ;ﬁr E’;‘gtl';"f':'fffﬁ?’ 32 35 056/~ Hségﬂnfa' 30, 2024 | 27, 2024 | 26, 2024 |Possession
13. In case of any queries or issues regarding attending AGM or e-voting you may refer the | | arising as to the amount of bid, or as to the bidder, the property shall at once be again put up to auction. [Kumari (Co-Borrower): | (Eront Side Movember R 3.02,| 11:00 AM| 0200 FM)_before
Frequently Asked Questions (FAQs) for Shareholders and e-voting user manual for | 13 The highest bidder shall be declared to be the successful highest bidder. It shall be in the discretion of the undersigned to Loon AccountMo.  |Morthen Portion) | 29,2024 | ggge. | 0300 PM 7 '
Shareholders available at the download section of www.evoting.nsdl.com or call on tollfree | | decline/acceptance of the highest bid when the price offered appears so clearly inadequate as to make itinadvisable to do so. e tteied S b Lo b
no.: 1800-222-990 or send a request at evoting@nsdl.co.in or contact Ms. Pallavi Mhatre, | 14, EMD shall be deposited by 30.01.2025 at 04:00 PM way of DD/pay order in favour of RECOVERY OFFICER-I , Debt Recovery ' ) P;gpe;g, No. 91
Senior Manager, NSDL at designated email [D evoting@nsdl.co.in who will address the | | Tribunal-lll, Delhiin the sealed cover. EMD deposited thereafter shall not be considered for participation in the e-auction. Out of Khasra No.,
grievances related o electronic voting. o . . 5. The copy of PAN card, Address proof and identity proof, E-mail ID, Mobile No. and declaration if they are bidding on their own behalf or ?9"1 Sitauted
14. The member who require technical assistance and participate in the meeting through Video | | on behalf of their principals. In the latter case, they shall be required to deposit their authority, and in default their bids shall be rejected. bbb {':'"'j_,::; o
Conferencing may send an email to www.beetalfinancial.com. In case of the company copy of resolution passed by the board members of the company or any other document confirming Colony Known ae
15. In case, you have not registered your email address with the Company/Depository representation /attorney of the company and the receipt/counter file of such deposit should reach to the said service provider or CH Bank Vipin Garden
Participant, please follow below instructions for registration of email id for obtaining Annual { | by e-mail or otherwise by the said date and hard copy shall be submitted before the RECOVERY OFFICER-I, DRT-IIl, New Delhi. PO s
Report for the Financial Year 2023-24 6. The successful highest bidder shall have to deposit 25% of his final bid amount after adjustment of EMD by next bank working day i.e. Maw DE;?ED
Physical Holding | Members holding shares in physical mode who have not registered/updated by 3:00 P.M. in the said account as per detail mentioned in para above. 110059
their email address with the Company are requested to register/update their 7. The successful highest bidder shall deposit the balance 75% of final bid amount on or before 15th day from the date of sale of the 3. l5ri Bhagwan Residential Rs.  |Re.90.02] Jonuary | january | January | Physical
. e ) . . i . X . ) . : : T T4 GEEL 15, 202515, 2025 |Possession
email address by submitting Form ISR-1 (available on the website of the property. If the 15th day is Sunday or other Holiday, then on the first bank working day after the 15th day by prescribed mode as stated in |{Barrower) Navita.  [House bearing | 79.74.5854  a7p. | 09. 2026 | 45, 202515, 202
tf:ognpeltn?/)Fgulyfyllfd agdglgnedtalogg with ref_”'st'tzsutpgomt”? flocumegtg para 4 above. In addition to the above the successful highest bidder shall also deposit poundage fee with RECOVERY OFFICER-I, DRT- 't-_f“ BE"“W’-'{E]N ”Iﬂ- 'Ek 1598, Movember| . o oo, -:%%;33 ?:' 03:00 Ph|oS-00 PM
B M B et Now Do 1100 o House: I | il @2% upto Res. 1,000/- and @1% of the excess of said amount of Rs. 1,000/-through DD in favour of The Regisrar, DRT-II, Delhi [ IPTURR00 1524523 | Ry e o FEAES | Sk |
, — gr , — ' , 8. Property/hypothecate vehicle shall remain open for inspection by prospective bidders on27.01.2025from 11.00 a.m. to 4.00 p.m. ILHPTUOO001524581 |colony known os
DematHolding | Me dm?edr?hhqldmg ?hzzfs n d?mj';ef'agzed rquebWrT.o .haV? . reg|stertedé Aforesaid authorized officer will make necessary arrangement for inspection by the prospective buyers. ' Palam Vihar,
;’p atecneir emall address With INeIreposiiory Faricipants are requeste 9. In case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamation of sale. fur't'l":'te'j i
o register/update the same with the Depository Participants where they The d it after defravina th fthe sal if the undersianed thinks fit be forfeited to the G t and the defaulti Hage Chauma,
maintain their demat accounts. e deposit, after defraying the expenses of the sale may if the undersigned thinks fit be forfeited to the Government and the defaulting Gurugram, Tehsil
successful highest bidder shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold. & Dist, Gurugram,
16. Members can join and participate in the 31stAGM through VC/OAVM facility only. 10. The property is being sold on "AS IS WHERE IS BASIS AND AS IS WHAT IS BASIS". 1 {Horyano . . . . Il 1
17. The instructions for joining the 31st AGM through VC/OAVM and the manner of 11. The undersigned reserves the right to accept or reject any or all bids if found unreasonable or postpone the auction at any time without The online 1:||._:cti-|:m will be conducted un_wehsite_ (URL Link-eauctions.samikini of our nuc_tin-n Cgancy 5!1rirn::r_1_1
participation in the remote electronic voting or casting vote through the e-voting system of assigning any reason. Automall India LthiTh? Mﬂﬂfﬂg ors{ notice are given a lost cho l'l_*; & to F"Ell:f the totol dues with f'll-ll'ﬁ'lﬂr interest till
NSDL during the 31st AGM shall be provided in the Notice of 31st AGM. The notice shall | | 12. There is no detail of revenue/encumbrance or claim against the properties in the knowledge of undersigned at this stage. However, E:;";::E:;; ot -‘;idh{feﬁ[*::; e BB b ol ;:_Ef'g'::&mfﬁ?_ﬂg? s R DD (Refar
also contain the instructions with regard to login credentials for shareholders, holding prospective bidders are advised to make their own due diligence w.r.t dues of electricity/water/house tax bills or any other encumbrance Column E) ot ICIC| Home Finance Company Limited Branch Office Address mentioned on top of the article anor
shares in physical form or in electronic form, who have not registered their email address | | tc., intheir own interest, before deposit of EMD. Elff':'_rf E:.EEE:bE';FE'i_EI.EM befﬂ_e ﬁ:’}ﬂ'D F;M'Thuu?l'?m“ﬁ"'ﬁ. Eid?er{_[zh 'T"'"E'; I"?ISF: Zkébmthﬂl_?ﬂw ;E;E“:-' o
. . . . . o . . . 1 1 1 1 1 1 H 1 1 H _ "gl'_- LTI FOHTT iK CFFImIS £1m ARTHEANNIN S TR 0 = RIS FIMCrCes -Dmpﬂ“ =TTHRED FLamc { [ el L FLFES
either with the Company or their respective Depository Participant. Members participating 13h Udnslut(BjC(?[SSf;,lL bldf:ierlsfflr:’e IgléefCtedfto glef?;: ?pgll\l/lcgtloﬁ ahlo?]g Imth I(;engtydpro?; " t?]edRTg/IStrg of DR-I;(;”ton ?rr] before ’[fflﬁ ng)ét mentioned an top of the article an or befare December 26, 2024 before 05:00 P, Earnest Money Deposit Demand
through the VC/OAVM facility shall be counted for purpose of reckoning the quorum under pene qe ale orhearing ofthe orretuna ottheir which shall be refunded on the scheaule/subsequent date orhearing orthe Draft (DD) should be from a Mationaolized/Scheduled Bonk In foverof “ICICI Home Finance Compony Lid. —
Section 103 of the Companies Act, 2013 accordingly. Auction”poyable at the bronch office oddress mentioned on top of the orticle.
' ' By the Order of the Board of Directors 14.CH Bank is directed to authenticate and check the Veracity of details given herein. Far any further clarifications with regards to inspection, terms 'and conditions of the ouction or submission of
y e e . Given under my hand and seal on this 05 December, 2024 tendars, kindly contact ICICI Home Flinance Compdany Limited on 920807 300
For Kimia Biosciences Limited ’ ) The Authorized CHficer reserves the right to reject any or oll the bids without furnishing ony further reasons.
Sd/- AT Far detailed terms and conditions of the sale, please visit hitps:hervwowicicibfe e om
Date: 10/12/2024 Chaifman-cumm Managi:;ﬁ:gz?:: i R J (RJAY BARDHAN) Date: December 11, 2024 Authorized Officer, ICIC) Home Finance Company Limited,

RECOVERY OFFICER-I, DRT-III, DELHI.

“Floce: Shamii, Uttam Nogar, Gurugram, CIN Number:- UGE222MH1893PLCI1Z0106./

Regional Office: Building No. 80, First Floor, Near BSNL Office, Tejgarhi
Crossing, Meerut -250005. Ph. 0121-2761701, 2762124. Fax: 2761703

E-Auction UNDER SARFAESI Act , 2002. On 15.01.2025 PUBLIC NOTICE FOR E-AUCTION FOR SALE OF PROPERTIES.

Sale of immovable property’ies morigaged fo Bank under Securitisation and Reconstruction of Financial Assets and Enforcement of Secunity Interest Act, 2002 (MNo.54 of 2002) Whereas the Authonsed Officer of Indian Overseas Bank has faken possessic
of the following properiyfies pursuant to the netice issued under Section 13{2) of the Security interest (Enforcement) Rules 2002 in the following loan account with right to sell the zame on "AS |5 WHERE |3 BASIS AMNDAS IS WHAT 15 BASIE for realisatic
of Bank's dues plus interest as detalls hereunder and whereas consagquent upon failure to repay the dues, the undersigned in exercize of power conferred under Section 13(4) of the said Act proposes to realize the Bank's dues by =ale of the sa
propeariy/ies. The sale will be done by the undersigned through e-auction platform provided at the Web Portal {hitps:baanknel.com)

INDIAN OVERSEAS BANK

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian

. S.| Branch Mame of the Account Bank Dues Securities Reserve EMD| Branch Contact
Express (P) Limited cannot No. a8 o Price Bid Multiplier Details
heldr nsible for h 1. _RG  |Borrower: 1. GULSHAN ENTERPRISES Rs. 22,81,030.00 [MPL No. 347, Old No 318, 286/1 than 467 Norh| Rs. 67,43,000.00 R, 6,74,300.00 Indian Overseas
be te d'[ eSpOf sible OI suc gﬂ“ﬂﬂs Permanent Address- Ground Floor 99, Khair Nagar , Meerut Uttar Pradesh 250001 f;’- '::'hm'-‘l‘:i““t E?iHIF;”aﬁﬂr-thper Nagaré C:;{ 'SNDM E[H Meerut,|  (inclusive of Tax) | ( Bid Multiplier Rs. 25000) RGEIthk Eﬁ;ﬂlieg:_ﬂr??:h Jiﬂrg:}.
ranc PP F W urtner res 1ar Pradash admeasunng B1. g Melars nter Lol pp nk , Bru
conten S., Nor 10or any 0SS Oor Chippi g::::rzumnalmn Address- 285/6 , Gali Mo 6, Thapar Magar , North Patel Magar Meerut & other charges. |[Bounded:- East: 16117-1/2 Inch adjoining 15t wide LF.F'.,_ _
damageincurred as aresult of Tank, : road, West 16 fi 7-1/2 Inch adjoining Guridwara, E-mail- lohZ803@iobin.Branch
. ) . Mearut Office Address- Ground Floor 88, Khair Magar , Meerut -250001 Narth: 53t 1 Inch Adjoining House of Rajesh Juneia, or
transactions with companies, 25pppq |2 Rishabh Kalra South: 53 ft 1 Inch Adjoining House of Manoj Kalra Mr. Sawan Kumar (BM) 8925952803

and Randhir Kalra 5/o Tilak Raj Kalra

Permanent Address-285/6 , Gall No 6, Thapar Magar , North Patel Nagar Meerut -250002
Owniers — Rishabh Kalra and Gunjan Kalra

Communication Address- 285/6 , Gall No-6, Thapar Magar , North Patel Nagar Meerut-
250002

Offiee Address- Graund Floor 99, Khalr Magar , Mesrut 250001

Guarantor: Gunjan Kalra Wie Amrik Lal

Permanent Address- 285, GallNo &, Thapar Magar Meerut -250001

Communication Address- 285, Gall No 6, Thapar Magar , North Patel

Magar , Mearut 250002

i Office Addross- 285, Gali Mo & Thapar Magar , Meerut 250001

associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

Mote- This property is also Mortgage in Housing
Lean | 280303464000018) of Rs, 20.00 Lakhs ,
Current /s ason 07/12/2024 Rs. 18,06,029,86/-
(Rupees Eighteen Lakhs Six Thousand Thwenty
Mine and Eighty Six paisa Only ), Which was
awvailed in the name of Rishabh Kalra and Gunjan
HKalra for lOB RG College Branch.

e-auction is being held on "AS ISWHEREIS" and "AS IS WHAT IS" BASIS. To the best of knowledge and information of the Authorised Officer, there are no encumbrance on the properties placed on auction. Outstanding Dues of Local Se
Government (property tax, water Sewerage, Electricity Bills etc.) to be Ascertained and borne by bidder However, the intending bidders should make their own independent inquiries regarding the encumbrances, title of propertylies
inzpect & satisfy themselves. -Properties can be inspected on 16.12.2024 10 17.12.2024 Between 11:00 A.M. to 04:00 PM {with prior appointment from bank)
The intended bidders who have deposited the EMD and require assistance In creating Login ID & Password, uploading data, submitting bid, training on e-bidding process etc. May contact authorised representative of e-auction
service provider https://baanknet.com

FOR DETAILED TERM AND CONDITIONS PLEASE VISIT WEBSITE https:/fbaanknet.com and for bidder Registration hitps://baanknet.com
This Notice is also to be treated as 30 days Statuary sale notice {(Subsequent sale) to borrower and Guarantors (LIRs) Under Rule B{6) Security Interest {(Enforcement), Rules 2002

Place: MEERUT

Date: 10.12.2024

Authorised Officer Indian Dverseas Bank

financialexp.epapein New Delhi
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6) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Offer Price of ¥ 180/- per Equity Shares or
above, was finalized in consultation with BSE. The category was subscribed by 1.00 times i.e. for 3,51,200 Equity shares the total number of shares allotted in this
category is 3,51,200 Equity Shares. The category wise details of the Basis of Allotment are as under:

No. of Shares No. of % to No. of % of No. of Equity Ratio Total Number of | Surplus/
Applied for Applications| total | Applications | total Shares allocated/ shares allotted | Deficit
(Category wise) received received allotted per Applicant
3,51,200 1 100 3,51,200 100 3,51,200 1 1 3,51,200 — |
TOTAL 1 100 3,51,200 100 3,51,200 3,51,200 - |

SME withinthree working days from the date of the closure of the offer.

filed with Registrar of Companies, Mumbai.

SKYLINE FINANCIAL SERVICES PRIVATE LIMITED
SEBI Registration No.: INROQ0003241

Telephone Number: 01126812683, Fax No.: 011-26812682
Email Id: ipo@skylinerta.com

Investor Grievance E-mail ID: grievances@skylinerta.com
Website: www.skylinerta.com

Contact Person: AnujRana

CIN: U74899DL1995PTC071324

Date: December 10, 2024
Place: Mumbai

The Board of Directors of the Company at its meeting held on December 09, 2024 has approved the Basis of Allocation of Equity Shares as approved by the Designated
Stock Exchange viz. BSE and has authorized the corporate action for offer of the Equity Shares to various successful applicants. The CAN-cum-allotment advices and/or
notices will be forwarded to the email id's and address of the Applicants as registered with the depositories / as filled in the application form on or before December 10,
2024. Further, the instructions to Self-Certified Syndicate Banks for unblocking the amount will process on or Before December 10, 2024. In case the same is not received
within two working days, investors may contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary
accounts subject to validation of the account details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the BSE

Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated December 06, 2024 (“Prospectus”)
INVESTORS PLEASE NOTE
The details of the allotment made would also be hosted on the website of the Registrar to the offer, Skyline Financial Services Private Limited at www.skylinerta.com, Al

future correspondence in this regard may kindly be addressed to the Registrar to the Offer quoting full name of the First/ Sole applicants, serial number of the Bid cum
Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

Address: D-153A, 1stFloor, Okhla Industrial Area, Phase-I, New Delhi, Delhi-110020, India

For NISUS FINANCE SERVICES CO LIMITED
On behalf of the Board of Directors
Sd/-
Amit Anil Goenka
Chairman and Managing Director
DIN: 02778565

PROSPECTS OF NISUS FINANCE SERVICES CO LIMITED.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS

Nisus Finance Services Co Limited is proposing, subject to market conditions, public offer of its equity shares and had filed the Prospectus with the Registrar of
Companies, Mumbai. The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at www.beelinemb.com,
website of the BSE at www.bseindia.com and website of Offeror Company at compliance@nisusfin.com; Investors should note that investment in Equity Shares involves
a high degree of risk. For details, investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 28 of the Prospectus,
which has been filed with ROC. The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in
United States and may not be Offered or sold within the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the
Securities Act), except pursuant to an exemption from, orin atransaction not subject to the registration requirements of the Securities Act of 1933.
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==« Brahmaputra Infrastructure Limited
5 -ﬂ r Registered Office : Brahmaputra House, A-7, Mahipalpur
Fgii (NH 8-Mahipalpur Crossing), New Delhi-110037

Phones : 91-11-42290200 (50 Lines), Fax: 91-11-41687880, 26787068
E-mail: cs@brahmaputragroup.com, web: www.brahmaputragroup.com
CIN :L55204DL1998PLC095933

NOTICE FOR ANNUAL GENERAL MEETING

We would like to inform you that the Annual General Meeting for the financial year 2023-
24 to be held on December 31, 2024 at 02.00 PM as per the Ministry of Corporate
Affairs issued Circular No. 14/2020 dated 8" April, 2020, Circular No. 17/2020 dated
13" April, 2020 and Circular No. 20/2020 dated 5" May, 2020 and Circular No. 02/2021
dated 13" January, 2021 and Circular No. 21/2021 dated December 14, 2021, 02/2022
dated 5" May 2022 and 10/2022 dated December 28, 2022 (“MCA Circulars”) and
Circular No. SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 and Circular
No. SEBI/ HO/DDHS/P/CIR/2022/0063 dated 13" May, 2022 and SEBI/HO/CRD/PoD-
2/PICIR/2023/4 dated 5" January, 2023 issued by the Securities Exchange Board of
India (“SEBI Circular”) prescribing the procedure and manner of conducting the Annual
General Meeting through VC/OVAM. In terms of the said circulars, the Annual General
Meeting (“AGM”) of the Members will be held through VC/OAVM. Hence, Members can
attend and participate in the AGM through VC/OAVM only. Mr. Sachin Kumar
Shrivastav was appointed as the Scrutinizer for the upcoming Annual General Meeting
scheduled for December 31, 2024. The Board announced that the book closure dates
for the ensuing AGM will be from December 25, 2024, to December 31, 2024. The
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FRATELLI VINEYARDS LIMITED

[Formesly known as TINNA TRADE LIMITED]
CIN: L511000L2009PLC 186387

Regd. Office; No 8, Sultanpur, Mand: Road, Mehrauli, New Delhi - 110 D30
Tel NO.- +91-11-49518530, Fax: +91-11-26804883

E mail; investor.tt@tinna.in Website: htps://fratelliwines.in/
NOTICE FOR POSTAL BALLOT

MNotice is hereby given to the shareholders of Fratelll Yinevards Limited |Formerly known as
Tinna Trade Limited] "the Company'], pursuant to the provisions of Section 108 and 110
and ather applicabiba provistans, if any, of the Companias Act, 2013 [Mthe Act™) read with
Rulez 20 and 22 of the Companies iManagement and Admindstration] Rules, 2014 ["the
Rules") (including any statutory modification{s), clarification(s), substitutionis| or re-
enactment(s] thereof for the time being in forcel and Regulation 44 of the Secunties and
Exchange Board of India {Listing Obligations and Disclosure Requirements] Bequlations,
2015, az amended {the "Listing Regulations™) and in accerdance with the guidelines
prescribed by the Ministry of Corporate Affairs (“the MCA"] for holding general meetings/
conducting postal ballot process throwgh e-vating vide General Circelar Nos, 1412020
dated April 8, 2020, 17{2020 dated Aprl 13, 2020, 2212020 dated Juna 15, 2020,
J3(2020 dared September 2B, 2020, 393/2020 dated December 31, 2020, General
Circudar No. 102021 dated June 23, 2021 and 20{2021 dated December B, 2021, read
with General Circular No, 0272022 dated May 05, 2022, General Circular No, 112022
dated Dacamber 28, 2022 and General Circular No. 39) 2023 dated Seplember 25, 2023
and all other applcable circulars, if any, issued by the MCA ("MGA Circulars™) and
Secretarial Standard on Genersl Meetings (the “55-27} issued by the Institute of Company
Secretaries of India and other applicable prowisions for the time being in force and as
amended fram time to time, for seeking approval of the Sharehalders of the Company Tor
the falkowing buosiness set out horeunder through Postal Ballot by voting through
electronic means only ('remote e-voting ')

1. Appointment of Mr. NAKUL NITIN ZAVERI, DIN NO. 02145129 as an
Independent Directar of the Company.

2. Appointment of Mr. SANJIT SINGH RANDHAWA, DIN ND. 03507409 as an
Independent Director of the Company.

3. Appointmant of Mis 5 5 Kothari Mehta & Co. LLP, Chartered Accountant. as
Statutory Auditors of the company to fill the casual vacancy.

In accordance with the aforesaid provisions, the Company has emailed the Postal Balkot
Motice along with Explanatory Statement on TUESDAY, December 10, 2024, The noticeis
beang sent to &ll the membersibeneficianes whose e-mail addresses are registered with
{5 Alankit Aszignments Limited ["Alankit"}, the Registrar and Transfer Agent of the
Company/Depository Participants and whose names appear in the Register of
Members/List of Beneficial Dwners as received from the National Securitees Depository
Limited {"NE0OL"} and Central Depository Services (india) Limeted FCOSL"} a5 on Friday,
Decamber DG, 2024 [the "Cut-off date”]. The voling rights of the members shall be in
proportion to their shares of the paid-up equity share capital of the Company as on the Gut:
off Datei, e. Friday, December 06, 2024. A person whos not @ member on the aforesaid
date to traat this notice for imformation purposa anly,

In accerdance with the terms of General Cirgulars, hard copy of the Postal Ballof notice
along with Postal Ballot forms and prepaid business reply envelope will not be sent to the
members for Postal Ballot, The communication of the assent or dissent of the members
wiould take place throuwgh tha remate e-uatmg systemanly.

The Postal Ballat Motice is alse he available on the Company's webszite
hittps:ifratelliwvines.in/, websites of the Stock Exchanges i.e. BSE Limited [TBSE"), and on
the wehsite of NSDL at https:insdl.coin/,

Pursuant fo Section 108 of the Companias Act, 2003 and other applicable provisions of
tha Act, read with Ride 20 of the Management Rules and in compliance with Regulation 44
of the SEBI |Listing Obligations and Disclosure Requirements) Regulations, 2015
as amepded: from time to time, the Company has engaged the services of National
Secuwrities Depository Limited ["NSDL") for providing a-voting facility ta afl the Members
of the Company. Membars are raguastad to note that the voling period wall commance
from Thursday, December 12, 2024 at 5,00 A.M. (15T} and end on Friday, Janwary 10,
2025 at 5.00 P.M. (ISTL The e-woting module shall be disabled by NOSL tor voting
thareatter,

Members are raguasted to read the notas ta the Fostal Ballol Notice and instructions given
thereunder for e-wofing. In case you have any queries of 1ssues regarding the E-voting, you
may refer the Frequently Asked Questions {"FAQs"] and the e-voting manual availahbe at
hitpe:)fwww.evoting.nsdl.com/ under help section or all grievances connected with the
facility far voting by electronic means may be addressed 1o Mr. Rakesh Galvi, Sr. Manager,
(GOSL) Central Depositery Services (Indial Limited, A Wing, 25th Floor, Marathon Future,
Matatlal Mill Compounds, N M Joshi Marg, Loweer Pared (East], Mumnbai - 400013 or send
anemail {o hefpdesk evoting@asdlcom or call a1 toll free no, 1800225533

The results of the Voting by Postal Ballot through electronic means will be announced by
the Chairman of the Company or in his absence, any personauthorized by him on or before
Tuesday, January 14, 2025, The said results along with the Scrutinizer’s Report would
be intimated to the Siock Exchanges, Le. Tha BSE Limeted {"BSE"|", whera the Equity
Shares of the Company are Ested. Additionally, the rezults will also be vploaded on the
Company's website hitps:){fratelliwines.in/ and on the website of National Securities
Depasitory Limited {"NSOL"} www.evotingindia.com

By Order of the Board of Directors

For Fratelli Vineyards Limited

[Formerly known as Tinna Trade Limited
Muohit Kumar

Company Secretary

Membership No. AJB142

Date ; December 10, 2024
Place ; Mew Delhi

il T iy
-i"‘ w CAFITAL

ITolipd BRIeE: ST Y9 $USS, V1T, ORI 362266
TG BRI daR U /17, YoM ad, faorr (i, IR e |98 fieell — 110001
1. QAICENHUS: JEPHa ATHRI 4 SFTAIY qwol— 9711246064, FIQId GRURT 9999009978

3N Theu— 8600164979
2. ar da1 FEET @UER): — A -WRRAC cdieie Wigde  fafics

(eiTaeTER) o WM ¥ — Wud FeR 8000023207 IR 9265562819

fo<ig el & afcrifrasor &R gafmier der aforifa 2T wecsT s,
2002 & Iiaia araer MRadl o et & forw $—Namd s @, afeyfa
fRa (Iad¥) 9w, 2002 & 99 8(6) & WTaEd & wTRT Ufdd |
3 SaT der fae wu ¥ Fwofi(El) vd TRex(sl) @ gfua fear Sir § 6
ey ear ssRiT wreaa faficeRime Bfeex & ug duaw /gaRa
Jra afotd srae wuRri, e 9ifde deor snfed Asar s=RiT wrs=w
fafiee /e afser @& wffepa e grr o foar T 2 @
31—12-2024 BT "ST&l & ST B, "SIl & O 8" T Sl §B W 3 & ImR
R e gRT A & forw <@ o, arfd aRd 9 72,74,164.24 / —
(P ¥ETR @@ dIeTR B9IR Us 4! Ao iR A9 N A1) 10.06.2024
TP 3R el B dRE 06 99 W & IR Y Ty, ey g g9,
R wga fafics / QA oFeR o1 SuRGatell seifd e TR,
AT e, Fad S Wiew, #¥ar ®iew @ 9gen @ o 99 |
3TRAET oI 63,93,870 /— TU (WIS e foR™E TR 3116 4 ek TUY A1)
BRI 7o 9T R (§9HS) 6,39,387 /— T (B8 G SYEIGIN 89RO
I garl v A7) R | SUASY o e @) Sifcd fafdr 30—12—2024 1
S Hufd @ Feror ot fafr 28—12—2024 BT WA 11:00 IO | A 04:00
9 @ d9 FuiRa & T 7

A Ry &1 faavor
B4 /X JANGRI & 991 I S AT BT 98 RN bl 3R URId, FaRT
AT 147, 8Bl 90 T HIex, Uldbe—9, Hdew—22 H, MRV AR IIorT,
Jfeef, SR ufdew fieel & oRMSe WM # Red, wm forde, waer grR, #nt
3R AT 3R SART HI 37 Gfaeeli & arer Reee Ui T &I AfIAIRIT 1,/ 4
&3, 3R 39 UPR foRT 83l &: Qd: lC 7aR 148, U@ Wic Fdr 146, IR
yaer, g |fdd o |
faer & fawga Ml &k wal @ forg, Fon snfewy fasen s=RiT w4
fafics / Rrgae sfeey @1 ded1ge I https://home- finance-adityabirla-
capital-com/properties-for-auction-under-sarfaesi&act
a7 AT https://sarfaesi.auctiontiger.net W &y 7Y fofd &1 < |

faTe:- 11.12.2024
zerreT: oy

<Ter dfteos fofdics
gofigpd Fafed : 1197 99, <iae ¢, Ifeger e urd,
IVTTARLIT P AT, BIT WH, AIS- 400013

tferargor Faem (3rg@ TURT 3Y)
(afereIfer f3a yader foreramaet 2002 & forrar 8(1) & sigame)

wE gfud fear s € % crer dftes folkies E™ive) va s—dfhT fad woe & ofik ®ue
AR, 1956 @& WUl & ofiid PRI 2 SR W& Uoiigd Sriad Ufgen faema ume,
TR T, 1191 T, TUIERIT HEH A1, AR W, Ha5—400013 AR 75 el # o9 WIFi R T
AT HEAd (IET) B 6 el fRAfRT 24.11.2023 & ERT I HU At =rareraor
(TTRIITErE) Hag o Hu ARTTH, 2013 BT TRT 66 3R T AL WG & 1T UfST RT 230
A 232 & WEAUE & Ifd crer e wweikte ufidd s (Sriltwrava”) sk erer
FloTed Hice folies (SRiRfiva’) & 9o exaioRuearet & w9 # 3R crer 3fics folies
(ERfive) & dra SRRl & wU H qaReyT &1 AT (S Aer) B fafad wol § 4 7
9D R, TRITHTATe iR SRIRAIUE (SRaiiaRoTehd! Huf+am) STu= SUshd & WS 01.01.2024
@ wr [l | i dufal, aReuf, feRi, andl, fRa, wda, il SeiRa, arge,
FEEhdl, ufenifortt onfe & AT U aemade B & wu § SRive & wrer \faferd & e F
I SIS SR AT & PRV H, SIUHTETE g1 onfed Wl giawr sxes ok 9%
ey # AN qHTE, IMAGH FHUA Bl BAART B MY IR T UBR RIS IFD AR
(SURBATRIT / FE—SURBARN) T SHBT TMaT B Pl BRI B |

Safes, seswdeRedr + facia aReuRmat @ gfrgfoaer vd gt qen afefa f2a wad=
JATRIA 2002 & SFAI erer Pftes fBfies & Mipa AR & w7 7 iR ufryfa f&a (rac)
freTaely 2002 @ M 3 & AT UfSd 9T 13(12) @ IfTd weT ARKAT & WANTIARE, Y AT
JIT— 19/03 /2024 I &1 8, FoaH SuRGARIT ®I I a1 3 [T § 60 &l & e
o ¥ SfeaRad RN &7 UfRFTam &= &1 HET T on |

SURSANTO, IR BT AR B H A% 81 g €, IATUd TAgeRI SHRebdisl $I a2y
w0 # 3R STAMRY B 9= w9 # gid B Sar 7 6 seieweRedl 3 g8 gad e
faa=fora fufy &1 S ifem & s 8 & wrer ufsd iff oW &) aRT 13(4) & Sfcavfa S=
ved wRedl & wanTaTa Wi aftrreer v} o 2

fadly wu # SuREGART IR AHRT ®U H AR S Adra < S 8 6 9 dulky @1
TI-CF A BN IR HuRT & AT we o oF-—<, e aiferer # deffa v afdr e A
T & Ay | A R g e @ Sifes @, andi, gedl, sAre g erer dfues
fofdres @& wuREN= 8|

SURGAT BT &, Ui uRFURRN & Araerel Suaer ¥9a & Ao # iffraw o1 arr 13 3
SU—GRT (8) & WTae=l a1 AR NP har S 2 |

L

T @ | afdaemes(a) | Rfte swofterdRet) [ | st gaeneh) | e
- Rifer ufafaifer(et) & amr @ wfdr gar | ftrareor
fafr o Al
TCELADG | 1. Rora 2R oo, o e & Wz <, <W | & 61,15,122/- | 06,12.2024
EH00012 | <1, U BRAT AN, S, BReTel— 132039, Far
733482 |2 M 9@, G- HHM . 365, drS—3, AW, 19.03.2024
PRATGI—132039, AIEISe : 9215522702, 3. A0
e, uar—HA®E H. 365, qre—3, 3L, HRAT—
132039

uﬁ»gauﬁauﬁm’r/mauﬁnﬁmrﬁaw I - T S <Ry S T
H. 6, BT UTH I H, WdC . 1996, WERT . 898 H FHIRd A BT SfMIford e
5/968 & WU W, 48 PAlcl, 8 ARG AT 5 AT AT 150 I ol A Bl A BT 3,
o aifde faftre w0 & fama fao femifda 23.41.2011 af¥far . 5404 # SfeaiRaa
far 1 ', i frergeR oREfE § - gd- 47 @Rl oo gdivr AR, uRaa- 49
Tefl, ITe- 28'—9, Y9 A1 e, afdror- 286" el |

Rt : 11/12/2024 waver : PHeare (gRamom) urferpa aifdrardt crer Sfies fafiies

I‘l‘
r-\.,h‘ .

www.readwhere.com

o0 @



Laxmi
Line

Laxmi
Line

Laxmi
Line

Laxmi
Line


